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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BEWNCH

AT HYDERABAD

on.1227/96

Be tween

J. Shiva Kumar

and

1, The Supdt, of Post Offices
Anantapur 515 001

2. Tha Post Master General |

AP SR,Kurnool - 5

T

Counsel for the applicant

Counsel for the respondents : N.V, Ragahava R
' %ddl. CGSC

CORAM

HON. MR. R. RANGARAJAN, MEMBER (ADME.)

Applicant

Respondent

T.P. Acharya
Advocate

dt.22

[

N -

-10-96

eddy




0A.1227/97

in leave vacancy as
under Respondent-1,

should be appointed

Respondent-1 for whjch he is eligible within a

At,22-10-96

in any of the regular posts

Jhdgement
(oral Order per Hon. Mr. R, Rangarajan, Member(a) )
Heard Sri T.P. Acharya, for the applicant gnd
- 8ri N.V. Raghava Redfy for the respondents.
1. It is stated fdr the appiicant that he is working
ED staff in different post offices

The prayer in this 0A is that he

under

Epeci-

fied time in the ex]sting vacancies or in the npxt

vacancies,

2. The applicant
work against leave
hand, In view of t
However, the applic
represemtation to ¢
representation shoy
rules,

3. The Op is disg

stage itself, WNo g

Dated

byt~

racancies,
nis position no order can be
snt is free to make a suital

he concarned respondents &nd

osed of as above at the admi

osts,

" (R. Rangarajan
Member (Admn.

22 Oct,, 96

Dictatpd in Open Court
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is only & temporary hand posfted to

He is notga provisional

passed,
ie

that

id be disposed of in accorddgnce with

ssion
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Fe3ae
0.8 JNO., 1227/96

Copy to:
1. The Superintendent of Post OFfices,
Apnanthapur = 515 001.

5. The Postmaster 8ensral,
AP SR, Kurnool = 5e v

3. One copy to Mi.T.P.Acharyd, Ad-ocate,

4. One copy te Mr.N.r.Raghava Reddy,Add1.CGSC,
CP\T ,Hy de rabad .

52 Dne copy to Library,CAT,Hyderabad;

6. One duplicate copy.
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THE CENTRAL RDNINISTF\’ATI‘-’E TRIBUNAL
HYDER4BAD BENCH HYDERABAD

+ THE HON'OLE SHRI R.RANGARABAN: M(a)

DATED: 9 ,Q,J 10/74_ /
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